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 (Shri  हू,  Hanumanthaiya)
 That  is  ali  what  I  want  to  say.  As  I

 have  said  in  the  very  begining,  the  question
 of  constitutional  and  legal  proprieties  are
 not  involved;  it  is  only  a  question  of
 procedural  difficulty.  In  all  other  cases,
 including  the  case  of  the  Bihar  Council,  the
 State  Government  officially  wrote  to  the
 Central  Government  to  sponsor  such  a  Bill.
 That  has  not  happened  in  this  case.  It  is
 not  our  contention  that  merely  because  of
 this  procedural  difficulty  this  House  cannot
 give  leave  for  introduction.  That  is  not  my
 case.  So  far  as  the  procedural  difficulty  is
 concerned,  since  it  has  arisen  for  the  first
 time,  it  is  my  duty  to  place  it  before  the
 House  before  it  takes  a  decision  on  giving
 leave.

 6.00  hrs.

 So  far  as  the  Government  is  concerned,
 in  any  case  we  know  that  the  legislature  has
 passed  that  resolution  and  the  constitutional
 requirements  are  clear.  We  would  not  oppose
 it.

 MR  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  in  introduce  a
 Bill  to  provide  for  the  abolition  of  the
 Legislative  Council  of  the  State  of  Uttar
 Pradesh  and  for  matters  supplemental.
 incidental  and  consequential  thereto.”

 The  motion  was  adopt:d

 श्री  जाज  फरनेन्डीज  :  मैं  विधेयक  पेश
 करता  हूँ।

 PAYMENT  OF  BONUS  (AMENDMENT)
 BILL*

 (Amendment  of  sections  10,  2,  etc.)

 श्री  जाज  फरनेन्डोज  (बम्बई  दक्षिण)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूँ  कि  बोनस
 संदाय  प्रीमियम,  965  में आगे  संशोधन
 करने  वाले  विधेयक  को  पेश  करने  की  अनुमति
 दी  जाये  |  ह
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 MR.  DEPTUY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Payment  of
 Bonus  Act,  965  oe

 The  motion  was  adopted

 श्री  जाज॑  फरनेन्डीज  :  मैं  विधेयक  पेश
 करता  हूँ  ।

 CONSTITUTION  (AMENDMENT)  BILL*

 (Insertion  of  new  article  24  A)

 श्री  नंबर  लाल  गुप्त  (दिल्ली  सदर):
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 भारत  के  संविधान  में  आगे  संशोधन  करने  वाले
 विधेयक  को  पेश  करने  की  अनुमति  दी  जाये  ।

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of
 India.”

 The  motion  was  adopted

 at  नंबर  लाल  गुप्त  :  मैं  विधेयक  पेश
 करता  हूं

 CONSTITUTION  (AMENDMENT)  BILL*

 (Amendment  of  First  Schedule)

 श्री  नंबर  लाल  ग्रुप्स  (दिल्ली  सदर):
 मैं  प्रस्ताव  करता  हूं  कि  भारत  के  संविधान  में
 आगे  संशोधन  करने  वाले  विधेयक  को  पेश  करने
 की  अनुमति  दी  जाये  ।

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  Is:

 “That  leave  be  granted  to  iuitroduce  a
 Bill  turther  to  amend  the  Constitution
 of  Iodia.”

 The  motion  was  adopted
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